
Second Asian Conference on Religion 
and Peace

*358. SHRI MOHD. ASRAR 
AHMAD; Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government are aware 
of the deliberations and resolutions of 
the Second Asian Conference on Reli-
gion and Peace held at Delhi in 
November, 1981;

(b) if so? the details thereof; and*

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKW ANA): (a) 
Yes Sir. Govt, are aware that such a 
Conference was held at Delhi.

(b) Since the Conference was not 
officially sponsored details of its deli-
berations & resolutions are not avail-
able with 'Government.

(c) Does not arise.
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Regulation for Registration of Con-
tractors in Mining Area

4*

*326. SHRI CHINTAMANI JENA: 
PROF. AJIT KUMAR MEHTA:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(.a) whether it is a fact that despite 
the hue and cry over the plight of tri-
bal and contract labour; most States 
have not accepted the Union Govern-
ment (Home Ministry’s) draft regula-
tion providing for registration of Con-
tractors in industrial and Mining area 
and improvement of labour conditions; 
and

(b) if so? the details in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKW ANA): (a) 
and (b). Statement is laid on the Table 
of the House.

Statement

(a) and (b). It is not a fact that the
draft Regulation proposed by the
Ministry of Home Affairs regarding
regulation of industrial and related ac-
tivities in the Scheduled Areas of 
States to be promulgated under the 
provision of the Fifth Schedule of the 
Constitution has not been accepted by 
the States.

The States of Orissa and Andhra 
Pradesh have informed that they 
were placing the draft Regulation be-
fore the Tribes’ Advisory Council.

Other States, excepting Karnataka 
and Himachal Pradesh, are still consi-
dering the draft Regulation.
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PROF. N. G. RANGA: Much of the 
discontent that prevails in the tribal 
areas is due to the vagaries and mis- 
dhiel played by the contractors. For a 
very long time there has been 
the demand to control the vaga-
ries of these contractors and, at
long last this has taken the shape of a 
Draft Regulation. Therefore, may I  
request the Government to see that 
the acceptance of this Regulation, the 
implementation of it, is not left entire-
ly to the States at their sweet will and 
pleasure? Some definite active steps 
should be taken by the Central Govern-
ment itself by having some special 
machinery for supervision and moni-
toring in order to see that these con-
tractors are controlled^ that their ac-
tivities are properly regulated and that 
these tribal people are adequately pro-
jected from their mischief.

SHRI YOGENDRA MAKWANA: 
There is the Inter-State Workmen’s 
Act which regulates the conditions of 
work of the migrant workers. But, so 
far as this Resolution is concerned, as
I have said, it pertains to the tribal 
areas. So far as the other States where 
there is no Scheduled Area are concei-
ted, I will write to the Labour Minis-
try, so that they can regulate the work-
ing conditions of these contract labour-
ers in those States where there is no 
tribal area,
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SHRI KRISHNA CHANDRA HAL- 
DER; Mr. Speaker, Sir, most of the 
mines, i.e., coal and other mines are 
in the nationalised sector and the 
Scheduled Castes and tribals are also 
a Central subject. The Prime Minister 
is here. May I know from the honoura-
ble Prime Minister whether in respect 
of the mines in public sector the Gov-
ernment is going to bring a compre-
hensive Bill to abolish the contract 
system in the coal mines areas where 
tribals and Scheduled Castes labourers 
are exploited? 1 want to know this 
from the Government.

SHRI YOGENDRA MAKWANA; Sir, 
the question pertains to the Labour 
Ministry. I have taken note of the sug-
gestion of the hon. Member and I will 
look into it.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, at the 
moment there is no such proposal. I 
agree with the hon. Member that there 
is exploitation by Some contractors, 
but one must see that whatever al-
ternative comes up will work well.

SHRI CHINTAMANI PANIGRAHl: 
Sir, we are happy that the Prim# 
Minister has said that there is exploi-
tation of the tribal people by these con-
tractors. For the last many years the 
Indian National Trade Union Congress 
and the Indian National Labour Fe-
deration have asked the Government 
that at least the contractors’ exploita-
tion of these tribal people and the rural 
workers should stop, and we are glad 
to know that inter-State migration of 
labour regulations are framed to regu-
late the labour among the States. But 
as far as our experience goes, so far 
as the working class is concerned and 
so far as the rural labour is concerned, 
these regulations are not being imple^ 
mented by the State Governments and 
therefore, the Home Ministry has 
joined hands with the Labour Ministry 
and said that the Union Government 
is anviousi to stop all exploitation, 
but the regulations are not being im-
plemented by the State Governments, 
Therefore, what steps is the Home 
Minister ls going to take, in view of
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what the Prime Minister said, to see 
that no exploitation of these tribal 
people is allowed?

SHRI YOGENDRA MAKWANA: 
There is a machinery to check and it 
is our duty, and the Labour Ministry is 
also monitoring it.

MR. SPEAKER: Question No. 363—’ 
Mr. Samar Mukherjee. Not present. 
Question No. 365—Shrimati Jayanti 
Patnaik.

AN HON. MEMBER: What about
Question No. 364 about Bangladesh en-
trants?.

MR. SPEAKER: Postponed to 23rd.

Special centres to assist Small Seal# 
Industries

+

#365. SHRIMATI JAYANTI PAT-
NAIK:

* SHRI JAI NARAYAN ROAT:

Will the Minister of INDUSTRY bt 
pleased to state:

(a) whether his Ministry has taken 
decision to set up special centres to 
give assistance to small scale industri-

. es to update its technology;

(b) if so, what are the different 
types of small scale industries which 
will be given first preference in grant-
ing assistance from the special cen-
tres;

(c) whether such special centres will 
be set up in each State with branches 
at the district level; acid

(d) the details about the expected 
time in implementing the above pro-

[ posal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI 
P. A. SANGMA): (a) No, Sir. How-
ever some proposals are under consi-
deration.

(b) to (d). Does not arise.

SHRIMATI JAYANTI PATNAIK: 
Mr. Speaker, Sir, about part (a; of 
my question the hon. Minister ha3 
said that there is no such decision to 
set up special centres to give assistance 
to small scale industries to update its 
technology. However, some proposals 
are under consideraion. May I knjw 
from the hon. Minister whether the 
Government has constituted any study 
group to set up special ceotrw fo t 
small scale industries to update the 
technology specially in the industrially 
backward States like Orissa?

THE MINISTER OF STATE IN  THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): Sir, the
office of the Development Commission-
er, Small Scale Industriesj has already 
initiated a survey to go into the cau-
ses of sickness with special reference 
to updating of technology throughout 
the country. Orissa is included in that. 
It is only after that we will examine 
the proposal of setting up special cen-
tres for updating the technology.

SHRIMATI JAYANTI PATNAIK: 
What is the norm or the eligibility 
criterion for such assistance from the 
special centres?,

SHHI CHARANJIT CHANANA: Sir, 
it will be decided after the proposal* 
come, after the studies are conducted 
and the proposals are finalised. ,

MR. SPEAKER: Question Hour is 
over.

WRITTEN ANSWERS TO QUESTIONS

Borstal Schools for Child Criminals in 
States

*351. SHRI G. NARSIMHA REDDY:
SHRI VIRDHI CHANDRA 

JAIN:

Win he Minister of HOME AFFAIRS 
be pleased to state

(a) whether it takes too long to try 
teen aged criminals booked for beg-
ging on the streets and they remain 
stranded in jails many times in the




